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OA No.227/2005.

2.8.2005.

Mr. Shailendra Shrivastav counsel for the
applicant.

Mr. Tej Prakash Sharma counsel for the
responcents.

_ Since the suspension order has already’
been revoked, the OA is disposed of as having
become infructuous. ‘

(KULDIP $INGH)
VICE CHAIRMAN




